I N THE SUPREME COURT OF | NDI A
CVIL ORIG NAL JURI SDI CTI ON

TRANSFER PETITION (C.) NO 1301 OF 2011

UNI ON OF | NDI A ... APPELLANT
VERSUS

CHAI TANYA BHARATHI | NST. OF TECH & ORS. ... RESPONDENTS

ORDER

We are infornmed that the main Wit Petition itself is
di sposed of by the H gh Court. This Transfer Petition was
filed by the petitioner to direct that the Wit Petition
pending before the H gh Court be transferred to this Court.
Since the main matter itself is disposed of, question of
transfer of the disposed of Wit Petition does not arise.

The Transfer Petition is disposed of as having becone
I nfruct uous.

Ordered accordingly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)
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